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THE MANIPUR GOODS AI\D SERYICES TAX
(srxTH AMENDMET{T) B.ILL, 2024

(As introduced in the Moipur Legislaive Assembly on .)

[Recommendalions ofthe Govemor as required under clauses (l) and (3) ofthe Article 207 ofthe
Constitr.rtion of India have been obtained.l



BILL NO. 7 OF 2024

TIIE MANIPUR GOODS AIYD SERYICES TAX
(srxrH AMENDMENT) Bi,l, 2t24

Bill

further to amend the Manipur Goods and Services Tax Act, 20 I 7

(Manipur Act No. 3 of20l7).

BE it enacted by rhe Legislature of Manipur in the Seventy- fifth Year of
the Republic oflndia as follows: -

l. (l) This Act may be called the Manipur Goods and Sewices Tax

(Sixth Amedmem) Ac,. 2024.

(2) It shall be deemed to have come inlo force from 306 day of
Septernber, 2023-

2. In section 2 of the Manipur Goods and Services Tax Act 2Ol7
(hereinafter referred to as the principal Act), -
(a) after clause (80), the following clauses shall be inserte4 rnmely: -

'(801) "online gaming" mears offering of a game on the

intemet or an electronic network and inchdes online money
gaming;

(804) 'online money gaming" means online gaming in which
players py or deposit money or money's worth, including virtual
digital asses, in the expectation of winning money or money's
worth, including vinual digital assets, in any event including game,

scheme, compaition or any other activity or process, whether or
not its oulcome or performance is based on skill, chance or both
and whether the same is permissible or otherwise rmder any other
law for the time being in force;';
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(D) after clause (102), the following clause shall be ins€ne{ namely: -
'(1021) "specified actionable claim" means the actionable

claim involved in or by way of-
(, betting;
(fr) casinos;
(iir) gambling;
(rv) holse racing;
(v) lottery; or
(vi) online money garning;';

(c) in clause (105), the following proviso shall be inserted at the end,
namely:

'Providd that a person who organises or arranges, directly
or indirectly, supply of specified actionable claimg including a
person who owm, operales or manages digital or elechonic
platfonn for srrch supply, shall be deemed to be a supplier of such
actionable claims, whether such actionable clia.ims are supplied by
him or through him and whetlrer consideration in morry or
money's worttq including vifiral digital assets, for supply of such
actionable claims is paid or conveyed to him or through him or
placed at his disposal in any m mer, and all the provisions of this
Act shall apply to such supplier of specified actionable claims, as if
he is the supplier liable to pay the tax in relation to the supply of
such actionable claimq";

(d) after clause Q|n,{E follorving clause shall be rs€rte{ namely:

'(117A) "ytfir l digital asset" shall have the same meaning as

assigned to it in clause (471) of section 2 of the Income-tax Acl
l96l;'.

3. In sedion l0 of &e principal Ac! -
(a) in sub-section (2), in clause (d), the words "goods or' shall b€

omitted;
(b) in sub-section (21), in clause (c), the words "goods or" shall be

omitted.
4. ln section 16 ofthe principal Ac! in suhsection (2), 

-
(i) in the second proviso, for the words "added to his output tax
liability, along with interest thereon", tlrc words and figures 'paid by
him along with interest payable under section 50" shall be substitrred;

(ii) in the third proviso, after the words "made by him", the words "to
the supplier" shall be inserted-
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Am€n&nent of
section 17.

"(ria) every person supplying online money gaming from a place

outside India to a person in Indi4 and".

8. ln section 30 ofthe principal Ac( in sub-.section (,1), -
(a) for the words "the prescribed manner within thirty days from the
date of service of the cancellation order:', the words "such manner,

within such time and subject to such mrditiora and resrrictiora, as

may be prescribed-" shall be substififed;

(b) the proviso shall b€ omitted.
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5. tn section 17 ofthe prfuEipol Act, -
(a) in sub-section (J), in the Explouion, for the words and figure

"except those specified in pardsaph 5 of the said Schedule", the

following shall be substihrtdnamely: -
"ex6€pt, -
(i) the valw ofactivities c transartions specified in paagraph 5 of

the said Schedule; and

(ii) the value of such activities or trarsactiom as may be prescribed

in respect ofclause (a) ofparagraph 8 ofthe said Schedule.";

(b) in sub-section (5), after clause (l), the following clause shall be

inserte4 narnely: -
"(/a) goods or services or both received by a taxable person,

which are used or intended to be us€d for activities relating to

his obligations mder corporat€ social responsibility rcfered to

in section 135 ofthe Companies Act,2013;'.

6. In section 23 ofthe principal Act, fm sub-section (2), the following

sub-section shall be substituted and shall be deemed to have been

substituted with effect from lhe I 
s day ofJuly,2ol7, nanely: -

'(2) Notridthstanding anytlfA to the contrary contained in
suLsection (1) of section 22 m section 24, the Gov€rrm€nt may, on

the recommendaiors ofthe Council, by ndificdion, subject to such

conditiom and restictions as may be specified thereiu speciry the

category of persons who may be exempted frorn obtaining

registration under this Act.".

7. In section 24 ofthe principal Act, -
(a) in clatse (rr), the word "and" occrming at the en4 shall be

omitted;

(D) after clause (rr), the follo\ ing clause shall be imerte{ namely:



9. In section 37 of the principal Act, after sub-section (4), the following
sub.section shall be inserte4 namely: -

"(5) A regisered person shall not be allowed to firnish the details

of otrtward supplies rmder sub-section (1) for a tax period after the

expiry ofa period of three years tom the due date of firrnishing the

said details:

Provided thal the Goverment may, on the recmrmendations
of the Council, by notificatioq subject to such conlitions and

restrictiom as may be specified thereiq allow a registered person

or a class of registered persons to firrnish the d€tails of outward
supplies for a tax period under sub-section (l), even after the

expiry of the said period of tkee years from the dre date of
firnishing the said dehils.".

10. I-n section 39 ofthe principal Act, after sub-section (10), the following
sub-section shall be irsertd namely: -

\1 1) A register€d person shall not be allowed to {irmish a retum for
a tax period after the expiry ofa period of three yeals from the due
date offinnishing the said retum:

Provided that the Govemment may, on the
recommendations of the Council, by notificatiorg subject to such

conditions anC restrictions as may be specified therein, allow a
registered person or a class of registered persons to finnish &e
return for a tax perio4 even after the expiry of the said period of
three years from the due date of fumishing tlrc said rsh.rn.".

ll. Section 44 of the principal Act shall be renumbered as sub-section
(1) thereof, and after sutr-.section (1) as so renurntrerd the following
sub-section shall be insertd namely: -

"(2) A:egislered person stall not be allowed to fumish an annual

return under sub-section (/) for a financial year after the expiry of
a period of three yeaB from the due date of fumishing the said

annual retum:

Provided that the Govemmerf may, on the recommendations ofthe
Council, by notificatiorl and subject to such conditions and

restrictions as may be specified thereirU allow a registered person

or a class of registered persons to fumish an annual retrrn for a

financial year rmder sub-section (1), even after the expiry of the

said period of three years fiom the due date of furnishing the said

annual return".

Amendm€nt of
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Amendment of
section 56.

Amendment of
section 62.

Amondment of
s€ction 52"

Amendment of
section 54.

Suhitution of
s€ction 109.

12. ln s6ction 52 ofthe principal Act, after sub-section (14), the following
sub-section shall be irlserted, namely: -

'(15) The opemlor shall not be allowed to f,Irnish a statement

under sub-section (41after the expiry ofa period ofthree years from

the due date offinnishingthe said statement:

Provided tlEt the Govemment may, on the recommendalions

of the Council, by notification, subject to swh conditions and

restrictiors as may be specified fielein" allow an operator or a
class ofoperators to firmish a stalement under sub-section ({),even

after the expiry of the said period ofthree years from the due date

of finnishingthe said statement.'.

13. In section 54 of the principal Act, in sub-section (6), the words

"excluding the amomt of input tax credit provisionally accepte{" shall

be orritted-
14. In section 56 of the prirrcipal Ac! for the words "from the date

immedialely after the expiry of sixty days from the date of receipt of
application under the said sub.section till the dale ofrefrrnd of srch tax",

the words "for the period of delay beyord sixty days from the date of
receipt of such application till the date of reftrnd of such tax, to be

comprtred in swh manner and subject to such conditions and restrictions

as may trprescribed" shall be substituted-

15 In section 62 ofthe fincipal Act, in sub-section (2), -
(a) for the words "thirty days", the words "sixty days" shall be

substituted;

(b) the following proviso shall be inserted, namely: -
"Provided tlmt where the rcgistered person fails to furnish a
valid retrmr within sixty days of the service of the assessment

order rmder sub-section (1), he may fi-nnish the same within a

further period of sixty days on payment of an additional late fee

of one hundred rupees for each day of delay beyond sixty days

of the service of the said assessment order and in case he

fumishes rralid rehnn within such extended perio( the said

assessment order shall be deemed to have been witMrawn, but

the liability to pay interest under sub-section (7) ofsection 50 or

to pay late fee under section 47 shall continue-"-

16. For section 109 of the principal Acg tlr following section shall be

substituted, namely: -
"109- Subject to the provisions of this Chapter, the Goods and

Services Tax Tribunal constituted rmder the Cenkal Goods and

Services Tax Acl 2017 shall be the Appellate Tribrmal for hearing

appeals against the orders passed by the Appellate Authority or the

Revisional Ar:rttrority mder this AcL'-

Amendmeot of
section I10.

17. Section I l0 ofthe principal Lct. stmlltlr- omifted.

1& Section I 14 ofthe principal Act shall be omitted.

Constitution of
Appellate Tribunal

and Benches
thereof.

Cerhal Act 12 of
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19. In section I 17 ofthe principal Act, -
(a) in sub-section (1), for the words 'State Bench or Area
Benches", the words"State Benches" shall be substituted;

(b) in subsection (-f), in clauses (a) and (D), for the words "State
Bench or Area Benches", the words "S.-te Benches" shall be

substituted.

20. In section I l8 ofthe principal Act in sub-section (1), in clause (a),

for the words *ltlational Bench or Regional Berrch", tlre wods *Principal

Bench" shall be substituted-

21. In section I 19 ofthe principal Ac! -
(a) for the words "\lational or Regional Benches", the words
"Principal Bench" shall be substituted;

(b) for ttre words "Stale Bench or Area Benches", the words'Staie
Benches" shall be substituted.

22. In section 122 ofthe principal Act, after suLsection (11), the followirg
sub-section shall be inserted, namely: -

"(1-B) Ary electonic commerce open$or who-
(i) allows a supply ofgoods or services or both through it by
an unregistered person other than a pelson exempted from
registration by a notification issued under this Act to make

such supply;

(ii) allows an inter-State supply of goods or services or both
through it by a person who is not eligible to make such inter-
Slate supply; or

(iii) fails to fi.nnish the correct details in the statement to be

fumished under sub.section (4) of section 52 of any outward
supply ofgoods effected ttrough it by a person ex€rnpted fiom
obtaining registration under this Act,

shall be liable to pay a p€rdty of ten thousand rLpeeq or an amount
equivalent to theamount of tax involved had such sr4ryrly been made

by a registered person other than a person paying tax urder s€ction I 0,

whichever is higher.".

23. In section 132 ofthe principal Ac! in sub-section (1),

(a) clauses (g), (/) and (t) shall be omitted;

(b) in clause (I), for the words, brackets and letters "clauses (a) to
(,k)', the words, brackets ard letters "clauses (a) to (l) and clauses (r)
and (i)" shall be suhitute4
(c) in clause (iri), for the words "any other offence", the words,
brackes and letter "an offence specified in claue (6)," shall be

substituted;

(d) in clause (rv), the words, brackets and lelters "or clause (g) or
clause (r)" shall be omitted.

Amendment of
section I 17.

Amendment of
section I18.

Amendment of
section I 19.

Amendment of
section 122.

Amendment ol
section 132.
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24- In section 138 ofttle principal Act, -
(a) in sub-section (1), in the first ptoviso, -

(i) for clause (a), the following clause shall be suhihrte4
narnely: -"(a) a persm who has treen allowed to compormd once in

respect of any of tlrc offences specified in clarses (a) to (/),
(fi), (i) and (I) of sub-seaion (1) of section 132;';

(ii) clause (6) shall be omitted;

(iii) for clarse (c), ttre following clause shall be substituted,
namely:

"(c) a person who has been acctsed of committing an

offence tmder clause (D) of subsection (1) of section
132;'.;

(iv) clarse (e) shall be omitted;

(b) in sub-section (2), for the words "ten thousand rupees or fifty per

cent. of the tax involved whichever is higtrr, and the maximum
amormt not being less tlran thirty thousand nrpees or ore hrmdred and

fifty per cent. of the ta:q whicheYer is highe/, the umds "h eoty-five
per cent ofthe tax involved and the maximum amount not being more

than one hrmdred per cenL of the tax involved" shall be substituted

25. After section 158 of the principal Ac! the following section shall be
imertd namely: -

"158A. (l) Notwithstarding anything contained in sectioN 133, 152

and l58,the following details fumished by a registered person may,

subject to the provisiors of sub-section (2), and on the

recommendations of the Council, be shared by the common portal

with such other systerns as may be notified by the Govemment in

such manner and subject to such conditions as may be pre'scribe4

namely: -
(a) paniculars finnished in the application for registration

under section 25 or in the rctum filed under section 39 or under

section 44;

(b) the particulas uploaded on the common portal for
preparation of invoice, the details of ot-$ward supplies fumished

under seclion 37 aftC the particulars uplmded on the common
portal for generation ofdocuments mdersection 68;

(c) such other details as may be prescribed.

(2) For the purposes of sharing details under sut!.se€tion (,1), the

consent shall bobtaine4 of-
(a) the supplier, in res?ect of details firmished rmder clauses

(a), (6) and (c) ofsub-seaion (1); and

(b) the recipient, in respect ofdetails furnished under clause (6)
of sub-section (1), and under clause (c) of sub-section (1)
only where such details include identity information of the
recipiort,

in such form and manner as may be prescribed.
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Amendment of
Schedule ltl.

(3) Notwithstanding anything conained in any law for the time being
in foice, no action shall lie against the Goverrtrnent or the common
portat with respect to anyliability arising corxequent to inforrnafion
shared rmder this section and there shall be no impact on the liability
to pay tax on the relevant supply or as per the relevant return.".

26. In tk principal Act, in Schedule III, in paragaph 6, for the words
"loBery, betting and gambling" the words "specified actionable claims"
shall be substituted-

27. (1) In Schedule III to the principal Ac! paragraphs 7 and 8 and the

kpl"qndion 2 thefe,of (as imerted rzde section 3l of Act I of2018) shall
be deerned to have been inserted therein wilh effect from the le dav of
Jtly,2Ol7.

(2) No refimd shall be made ofall the tax which has been collecte{
but which would not have been so colleae4 had sub-seaion (1) been in
force at aII maGrial time,s.

2& The amendments made under this Act shall be without prejudice to
provisiors of any oth€r law for tlre time being in force, providing for
prohibiting, resniaing or regulating Hting; casin, gambling, horse
racing, lottery or onlhe gaming-

29. (l) The Manipur Goods and Services Tax (Sixth Amendment)
Ordinance, 2023 (Manipur Ordinance No. I of2023) is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken
r:nder the said Ordinance shall be deemed to lnve b€en done or taken
under the corresponding provisions ofthis AcL

Ret ospective
exemption to

certain activities
aod transactions in
Schedule III to the

Manipur Coods
and Services Tax

Act.

Transitory
provision

Rep€al ard Saving
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STATEMENT OF OEIECTS AIID REASONS

The Goods and Services Tax Council (GST Council) in its 50s and 5ln meetings considered

representation from various associations on the issues regarding taxability of Casinos, Horse Racing

and Online Gaming and recommended to make cefiain amendments in the Central Goods and Services

Tax Act, 2017 (the Act) to provide clarity regarding taxability of Casinos, Horse Racing and Online

Gaming.

2. The proposed Central Goods and Services Tax (Amendment) Btll, 2023, inter ali4
provides to-

(i) define the expressions "online gaming", "online money gaming", "specified actionable

claim" and "virtual digital asset";

(ii) insert a proviso in the definition of 'sr.pplier" to provide clarity regarding "supplier" in
case of supply of "specified aaionable claim";

(iii) substitute "specified actionable claim" in paragraph 6 of Schedule III ofthe Act, for
the present entries "lottery, betting and galbling", so as to provide clarity regarding taxability of
actionable claims involved in or by way of casinos, horse racing and online gaming; and

(iv) insert a new clause in section 24 of the Ac! to provide for man&tory registration of
the person for srryplying online money gaming, from a place outside India to a person in India.

3. The Bill seeks to achieve the above objectives.

N. BIREN SINGH
Chief Minister (i/c Finance)

Manipur

lmphal

The Februoy,2024



FINANCIAL MEMORAIYDI]M

The 'Manipur Goods and Services Tax (Sixth Amendment) Bill, 2024' if enacted and

brought into force, does not involve any recurring or non-recurring expenditure from the

Consolidated Fund ofthe State.



MEMORANIDUM REGARDING DELEGATED LEGIST,ATION

Clause 5 ofthe Bill seeks to amend the Explanation in sub-section (3) ofsection 17 of
the Central Goods and Services Tax Act which clarifies that the expression "value of exempt
supply" shall not include the value ofactivities or transactions specified in Schedule III except
certain activities or transactions specified therein. Clause (ii) of the said Explanation
empowers the Govemment to specify by rules the value of such activities or transactions in
respect of clause (a) of paragraph 8 of Schedule III which are so excepted-

Clause 14 ofthe Bill seeks to amend section 56 ofthe Central Goods and Services Tax
Act by substituting certain words therein which empowers the Govemment to provide by rules

the manner of computing the interest in respect of refimd payable for th. p"riod of delay
beyond sixty days from the date ofreceipt ofapplication till the date ofrefimd, subject to the

conditions and restrictions specified therein.

Clause 25 of the Bill seeks to insert a new section l58A in the Central Goods and

Services Tax Act relating to consent-based sharing of information furnished by taxable person.

Sub-section (l) of the said section empowers the Govemment to provide by rules the details
to be shared and the manner in which and the conditions subject to which the details may be

shared by the common portal with such other systems notified by the Govemment.

Sub-section (2) of the said section empowers the Govemment to provide by rules the
form and manner in which the consent ofthe supplier and the recipient specified therein shall
be obtained.

2- Thematters in respect of which rules or regulations may be made or notifications or
order may be issued in accordance with the pmvisions ofthe Bill are matters ofprocedure and

detail and it is not practicable to provide for them in the Bill itself.

3. The delegation of legislative power is, therefore, ofa normal character.



NOTES ON CLAUSES

The Manipur Goods and Services Tax (Sixth Amendment) BilJ,2A24, inter a/ra, provides

the following, namely: -
Clause I of the Bill defines the expressions "online gaming", "online money gaming",

"specified actionable claim" and "virhral digital asset";

Clause 2 of the Bill inserts a proviso in the definition of "supplier" to provide clarity

regarding "supplier" in case of supply of "specified actionable claim";

Clanse 3 ofthe Bill seeks to amend clause (d) ofsuFsection (2) and clause (c) ofsuFsection
(2A) in section l0 ofthe Manipur Goods and Services Tax Act so as to remove the restriction

imposed on registered persons engaged in supplying goods through electronic commerce

operators from opting to pay tax under the composition levy.

Clause 4 of the Bill firther seeks to amend second and third provisos to suEsection (2) of
section l6 of the Manipur Goods and Services Tax Act to align dre said sutssection with the

retum filing system provided in the said Act.

Clause 5 of the Bill seeks to amend Explanation to sub'section (3) of section 17 of the

Manipur Goods and Services Tax Act so as to restrict availment of input tax credit in respect

ofcertain transactions specified in clause (a) of paragraph 8 ofSchedule III ofthe said Act,

as may be provided by rules, by including the value of such transactions in the value of
exempt supply. It also seeks to amend sub-section (5) so as to provide that input tax credit

shall not be available in respect of goods or services or both received by a taxable person

which are used or intended to be used for activities relating to his obligations under corporate

social responsibility refened to in section 135 ofthe Companies Act, 2013.

Clause 6 ofthe Bill seeks to substitute, with effect liom the l$ day of July,Zol7, section 23

ofthe Manipur Goods and Services Tax Act relating to persons not liable for registration so

as to provide overriding effect to the said section over sub-sectioa (1) of section 22 and

section 24 ofthe said Act.

Clause 7 ofthe Bill inserts a new clause in section 24 of the Act, to provide for mandatory

registration ofthe person for supplying online money gaming, fiom a place outside India to

a person in India.

Clause E of the Bill seeks to amend section 30 of the Manipur Goods and Services Tax Act
relating to time limit for submission of application of revocation of cancellation of
registration.

Clause 9 ofthe Bill seeks to insert a new sutssection (5) in section 37 ofthe Manipur Goods

and Servic€s Tax Act so as to provide a time limit of three years upto which the details of
outward supplies under sub-section (l) of the said section for a tax period can be fumished

by a registered person- It firrther seeks to empower the Govemment, on the recommendation

ofthe Council, to extend by notification, the said time limit for a registered person or a class

ofregistered persons, subject to certain conditions and restrictions.



Clamc 10 ofthe Bill also seeks to insert a n€w sub-section ( I l) in section 39 ofthe Manipur
Goods and Services Tax Act so as to provide a time limit of three years upto which the return
for a tar period can be fumished by a registered person. It firrther seeks to empower the
Government, on the recommendation ofthe council, to extend by notification, the said time
limit for a registered person or a class ofregistered persons, subject to certain conditions and

restrictions.

Cleuse 1l of the Bill seeks to insert a new suFsection (2) in section ,14 of the Manipur
Goods and Services Tax Act so as to provide a time limit of three years upto which the
annual retum under sub-section (l) of the said section for a financial year can be fumished
by a registered person. It further se€ks to ernpower the Governmea! on the recommendation
ofthe Council, to extend by notification, tle said time limit for a registered person or a class
ofregistered persons, subject to certain conditions and restrictions.

Clause 12 of the Bill seeks to insert a new sub-section (15) in section 52 of the Manipur
Goods and Services Tax Act so as to provide a time limit of three years upto which the
statement under sub'section (4) of the said section for a month can be fumished by an
electronic commerce operator. It further seeks to empower the Govemment, on the
recommendation ofthe Council, to extend by notification, the said time limit for an op€rator
or a class ofoperators, subject to certain conditions and restrictions-

Clause 13 of the BilI seeks to amend suEsection (6) of section 54 of the Manipur Goods
and Services Tax Act by removing reference to the provisionally accepted input tax credit
so as to align the same with the present scheme of availment ofself-assessed input tax credit
as per sub-section (1) ofsection 4l ofthe said Act.

Clause 14 ofthe Bill seeks to amend section 56 ofthe Manipur Goods and Services Tax Act
so as to provide by rules the manner of computation of period of delay for calculation of
interest on delayed refimds.

Clause 15 ofthe Bill seeks to amend section 62 ofthe Manipur Goods and Services Tax Act
so as to extend the time limit for furnishing of retum by a defaulter upto sixty days after
service of assessment order by the proper officer- It further seeks to provide extension of
another sixty days for furnishing of return on payment ofan additional late fee along with
liability to pay interest and late fee.

Clatrse 16 of the Bill seeks to substitution of section 109 of the Manipur Goods and Servic€s
Tax Act for the purpose of constitution ofAppellate Tribunal under the Central Goods and
Services Ta.r Acl 2017 for hearing appeals against the orders passed by the Appellate
Authority or the Revisional Authority under this Act.

Clause 17 ofthe Bill seeks to amend section 110 ofthe Manipur Goods and Services Tax
Act by way of deletion of the said section as it has become redmdant through amendment
of section 109.

Clause lE of the Bill seeks to amend section I 14 of the Manipur Goods and Services Tax
Act by way ofdeletion of the said section as it has become redundant through amendment
ofsection 109-
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Clause 19 of the Bill seeks to amend section I 17 ofthe Manipur Goods and Services Tax
Act for substituting 'State Benches' instead of'State and Area Benches' consequent upon

amendment of section 109.

Clause 20 of the Bill seeks to amend section I 18 of the Manipur Goods and Services Tax
Act for substituting 'Principal Bench' instead of 'Narional and Regional Benches'
consequent upon amendment of section 109.

Clause 2l ofthe Bill seeks to amend section 119 of the Manipur Goods and Services Tax
Act for substituting 'Stale Benches' instead of'State and Area Benches' and 'Principal

Bench' instead of 'Nalional and Regional Benches' consequent upon amendment ofsection
109.

Clause 22 ofthe Bill seeks to ins€rt a new sub-section (1B) in section 122 of the Manipur

Goods and Services Tax Act so as to provide for penal provisions applicable to electronic

commerc€ operators in case of contravention ofprovisions relaling to supplies of goods or

services made tfuough them by unregistered persons or composition taxpayers.

Clause 23 of the Bill se€ks to amend sub-section (l) of section 132 ofthe Manipur Goods

and Services Tax Act so as to decriminalise offences specified in clauses (g), O and ft) of
the said sub-section and to increase the monetary threshold from one hundred lakh rupees to
two hundred lakh rupees for launching pros€cution for the offences under the said Act,
except for the offences related to issuance of invoices without supply of goods or services

or both-

Clause 24 of the Bill seeks to amend first proviso to sub-section (l) of section 138 ofthe
Manipur Goods and Services Tax Act so as to exclude the persons involved in offences

relating to issuance of invoices without supply ofgoods or services or both from the option
ofcompoundiog ofthe offences under the said Act. It further seeks to amend sub-section (2)

so as to rationalise the amount for compounding of various offences by reducing the

minimum as well as maximum amount for compounding.

Clause 25 ofthe Bill seeks to insert a new section l58A in the Manipur Goods and Services

Tax Act so as to provide for the manner and conditions for sharing of the information
fumished by the registered person in his application for registration or in his retum filed or
in his statement of outward supplies, or the details uploaded by him for generation of
electronic invoice or E-way bill or any other detailq as may be provided by ruleg on the

common portal with such other systems, as may be notified.

Clause 26 of the Bill seeks to amend Sc'hedule III of the Manipur Goods and Services Tax
Act to give retrospective applicability to paragaphs 7 and 8 and the Explanation 2 to the
said Schedule with effect from the ln day ofJuly, 2017 and substitute "specified actionable
claim" in paragraph 6 of the Schedule, for the present entries "lottery, hting and gambling",
so as to provide clarity regarding taxability of actionable claims involved in or by way of
casinos, horse racing and online gaming.

The Bill seeks to achieve the above objectives.



2.

EXTRACT OF THE RELEYANT SECTIONS OF THE MANIPTJR GOODS AIYD

SERVICES TAX ACT,2017 (3 of20r7)

In this Act unless the context odrerwise requires, -

(105) "supplier" in relation to any goods or services or both, shall mean the person supplying

the said goods or services or both and shall include an agent acting as such on behalf of such supplier

in relation to the goods or services or both supplied;

10. The registered person shall be eligible to opt under sub-section (l), if-

(2,4) Notwithstarding anything to the contrary contained in this Act, blr subject to the provisiom

of sub-sectiors (3) and ( ) of section 9, a registered person, not eligible to opt to pay tax under sull"'

section ( I ) and sub-section (2), whose aggreg*e tumover in the preceding finarrcial year did not exceed

fifty lakh nrpees, may opt to pay, in lieu ofthe tax payable by him under sub-section (l) of section 9,

an amount oftax calculated at such rate as may be prescribd but not exceeding three per cent. ofthe

tumover in Statg ifhe is not-
*a**t

16 (2) Notwithstanding anything contained in this sectiorL no registered person shall be entitled to

the credit of any input tax in respect of any supply of goods or services or both to him rr ess, -

17 . (3) The value of exempt supply under sub-section (2), shall be such as may be prescribed, and

shall include supplies on which the recipient is liable to pay tax on reverse charge basis, transactions

in securities, sale ofland and, subject to clause (b) ofparagraph 5 of Scbedule II, sale ofbuilding.

(5/ Notwithsanding anything contained in sub-section (1) ofsection 16 and sub-section (l ) of
section 18, input tax credit shall not be available in respect ofthe following, namely: -
*+l*+

?3 f2) The Governmed may, on the recommenddions ofthe Council, by notification, specif the

category ofpersons who may be exernpted from obtaining registration rmder this Act.

24. Notwilhstanding anyth.ing contained in suh.section (l) ofseaion 22, the following categories of
persons shall be required to be registered rmder this Acl,

(xi) every person supplying online information and database access or retrieval services from a

place outside India to a person in Indi4 other lhan a registered person; and

**+++
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30. (1) Subject to such conditiors as may be prescribed arry registered persorL whose registration is
cancelled by the prop€r officer on his own motion, may apply to such officer for rcvocation of
cancellation ofthe registration in the prescribed marmer within thirty days from the date of service of
the cancel lation order.

37 . /4/ A registered person shall not be allowed to firrnish the details ofoutward srpplies under sub-
section (l) for a tax period, if the de*ails of outward supplies for any ofthe previous tax p€rioG has
not been frmdshed by him:

39. (10) A registered person shall not be allowed to firnish a retum fo a tax period ifthe retum for
any ofthe previous tax periods has nd been firnished by him-

**t:|+

44. Every registercd person, other than an Input Servic€ Distributor, a person paying tax mder
section 5l or section 52, a casrml taxable person and a norrresident laxable person shall fumish an

annua.l r€fllrn which may include a self-certified reconciliation stdement r€concili4g the value of
supplies declarcd in the rcturn Iinnished for tlrc finarcial yar, with the adited annrnl financial
statement for every financial year electronically, within such time ad in srrh form and in such marmer
as may be prescribed:

*t'i+*

52. f14) Any person who fails to fifitish the informcion required by the notice served rmder sub-
section (12) shall, witlout prejdice to any action that may be taken under section 122, be liable to a
penalty which may extend to twenty-five thorrsand rupees.

+1.*+*

54. f6) Notwitlrstanding alything contained in sub-section (5), the proper officer may, in the case of
any claim for refitrd on account of zerG.rated supply of goods or services or botr made by registered
persons, otts thpn such caegmy ofregisteled persons as may be noified by the govemment on the
recommendation of the cor:ncil, refirrd cn a provisional baiS ninety per cent oftl€ total amormt so

claimed, exchding the amotnt of inFrt tax oedit provisionally ac.€Fed, in such manner and subject
to such conditions, limitations and safeguards as may be prescribed and thereafter make an order under
sub-section (5) for final settlement ofthe refund claim after due verification of docurnents fumished
by the applicant.

56 If any tax ordered to be refimded r-mder sub-section (5) of section 54 to any applicant is not
refimded within sixty days from the date ofreceipt of application under suEsection ( I ) ofthat sectioq
interest at such rdte not exceeding six per cert. as may be specified in the notification issued by the
Govemment on the recommendations of the Council shall be payable in respect of such refund from
the date immediately after the oxpiry of sixty days from the date of rec€ipt of application rmder the

said suLsection till the date ofrefimd ofsuch tax.
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